
@
0609 md6od

Govemment of Kerala

nr1

R4n. No. KERBI.IZ)| 2y450?3
d86d 5-qml2 with RNI

Re8. No. KUTV(NY63.#20 l5-l 7

l,G6Og (')(ruOO
KERAT-{ GAZETTE

(m(Il)C(lxrodDo
- EXTRAORDINARY

@trrl6col6oco,l tor<ntl€Dodsl<mrl<ma;
PTJBLISHED BY AUTHORJTY

ora5o 0 |
\.bt vt ]

mtnd l
tro. J14oE

ofloloxn(n.qoo,
.n4o)d

ThiruvananQ4unm.
Wednesday

2ef, qeed t
5th July 2017

n-=ffitar" x
2lst Mithnam ll92
la39 CD.{rtAlo f
l,fih Ashadha 1939

GOVERNMENT OF KERALA

Lrw (Legirlrdpn'G) Deprrtmc

NOTIFICATIQN

No. 14662/kg.G2/2017 lLaw. Sth July, 2017

Dated, Thiruvananthapuram, 2lst Mithunam, I 192
lth ashadha. 1939.

The folowing Onlinance promulpted by the Govemor of K€rala on
the 5th &y ofJuly,20i7 is hereby published for general information.

By oder of the Governor,

B. G Hernrmrxrnl
Law Secrcnry.

' 
ITINTED AND TUBLISI{ED BY IRE SUPERINTENDEM Of @VETNMENT PIIIISES

at rl|E @VEiNMENT cENlhAt PtEss. TfllRuvAMNT{AllJrAr^ 2ot?.

$n34r,20t7ts-2:



,1
ORDINANCE No. 13 OF 2017

THE KERALA STATE HIGHER EDUCATION COUNCIL .

. (AMENDMENT) ORDINANCE, 2OI7

Promulgated by the Govemor of Kerala in the Sixty-eighth Year of
the Republic oflndia. 

AN

ORDINANCE

to amend.the Kerala State Higher Education Council Acr, 2007.

Prcamble.-Wtrcnens, the Legislative Assernbly of the Staie of Kerala
is not in session and the Governor of Kerala is satisfied that circumstanc€s
exist which render it n@essaq/ for him to take immediate action;

Now, Tnsnerone, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Govemor of Kerala is pleased

to promulgate the following Ordinance:-

l. Short title and commencement.-(1) This Ordinance may be
called the Kerala State Higher Education Council (Amendment)
Ordinance,2017.

(2) It shall come into force at once.

2. Act 22 of 2007 to be temporarily amended.-Duing the period
of operation of this fuinance, the Kerala State Higher Education Council
Act, 2007 (22 of 2097) (hercinafter r€fen€d to as the principal Act), shal
have effect subject to the amendments specified in sections 3 to 18.

3. Amendment of the preamble.-In the principal Act, in the.
preamble, in the first paragraph after the word "experts", the symbol and
the word ", students" shall be inserted.

4: Substitution of cerain e4tressions by ceruin other e4tressions.-
In the principal Act, for the words "Advisory Couniil", "Executive
Council" and "Governing Council", wherever they occur, the words
"Advisory Body", "Executive Body" and "Governing Body" shall
respectively be substituted.
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5. Amendment of section 2.-In section 2 of the principal Act, after

clause (s), the following clause shall be inserted, namely:-

'(sa) *RUSA'means the Rashtriya Uchchatar Shiksha Abhiyan'

a centrally sponsored scheme for higher education;"'

6. Amendment of secrion 4.-In section 4 of the principal Act'-
(i) in sub-section (l), tbr clause (a), the following clause shall be

substitute4 namely:-
*(a) to render advice to the Govemment, Llniversities, colleges

and oiher institutions of higher education in the State in mafters of access,

equity and acadernio qualityi';

(ii) in sub-section (2) after clause (y), the following clauscs shall

be inserted namely:-

"(z) conduct longitudinal studies to understand the impact of
studcnt leamhg;

(za) pr6mote and integi?te relevant indigenous knowledge

systems in the State higher education system;

(zb) evolve programmes to improve access of differently

abled students to higher education;

(zc) collaborate with the Government in the implonentation

of RUSA and similar centrally sponsored schemes and other central

sector schemes within the State;

(zd) evolve common academii guidelines for Universities in

the State for'mutual recognition, approval or equalization of academic

programmes/areas of studies and nomenclature thereof;

(ze) evolve corlmon academic guidelines for Uqiversities in

the Sate for recognitioq approval or equalization of academic programmeV

areas of studies and nomenclature thereof of various programmes'

conducted by univosities or higher education institutions outside the state

and outside the countrY;
' (zf) facilitate the disseminatQn of knowledge on higher

education to target audience througlr electroiic and print media'"'
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7 , Amendment of section 5.-In section 5 of the principal Act, after
sub-section (3), the following sub-section sball be inserted, namely:-

. . \4) the Patron may refer any matter relating to higher education
and higher educatioral institutions as he deems fit, for the ixpert opinion
of the Council.".

. 8. Amendment of section 6.-In section 6 of the principal Act, afteJ
sub'section (3), the following sub-sectioa shall be inserte4 namely:_

. . . -"(4) The Visitor may refer any matt€r r€lating to higher education
and higher educational institutions, as he deems fit, for the ixpert opinion
of the Council.".

- 9, Amendment of section 9.-In section 9 of the principal Acr, in
sub-section (3), after the words ..as may be prescribed;,, the words ..or
delegated from time to time by rhe Vice-Chairman,' shall:be fuserred.

. lO. Amendment of section ,10.-In section l0 of the principal Act.
in sub-sectiol (4), after the words ..as may be prescribed',, thi words
'or delegated from time ro time by the Vice:Chaiman" shall ie inserted.

. l. e1nenlltent of section 1.t.-In secrion I I of the principal Act,
in sub-section (2),.-

(i) after the words ..shall be reconstituted", the word
'timulaaeously'' shall b€ inserted.

. ^ .JiD in the proviso, for the words..sball continue to be in office
tor-a lirther period of six months or till their r€constitution whichever is
earlier", the words ..shall contirue ro hold office till th;ir ;nstitution;
shall be substituted.

12. Amendment of section j2.-In section 12 of the prhcipal Act,_
(i) for item (k), the following,item ihe !s pubstituted namely:_

'(k) ore Vice-Chancellor of a University outside the Stare of
Kerala established by an Act of another State, nominated by the
GovErnment;";

(ii) after item (ab), the following ir€ots shall be insened, Damelv:-
"(ac) one Chairman or Vice-Chairman of a State HigherEducation Cou4cil outside the State of ferata, noninald b/the

Covemnent:
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(ad) one Vice-Chancellor ofa Central University outside the

State, nominated by the Government.".

13. Amendment of section 14.--In section 14 of the principal Act,

after item (r), the following items shall be inser'ted, namely:-

"(s) one nominee of Ministry of Human Resources

Development, Gov€mment of lndia, not below the rank of Joint Secretary;

(t) State Project Director, RUSA;

(u) one Principal of affiliated college, nominated by the

Govemment:

(v) one non-teaching staff mernber df University or College,

nominated by the Govemment.".

14. Amendment of section 15.-In section 15 of the principal Act,

in clause (k),-
(i) after the words "it shall meet" the words "at least twice a

year and" shall be inserted;

(ii) the words "provided that it shall meet at least twice a year"

shall be omitted.

15, Amendment of section 17.-ln section 17 of the principal Act'

for clause (c), the following clause shall be substituted namely:-

"(c) it shall nominate orte of its members to the Aeademic

Councit of each UniversitY.".

16. Amendment of section 20.-In section 20 of the principal Act'

in sub'section (l), in the first proviso, the words "for a further period of
six months or" and the words "whichever is earlier" shall be omitted'

17. Amendment of section 2J.-In section 25 of the principal Act'

in sub-section (l), after the words 'the Univenity Grads Commission",

the word 'RUSA" shall be inserted.

g'l,d.'p,to
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18. Special Prcvision relating to existing Governins C6uncil._
fotlitlstanaine anythins contained in rbe principat ,lct, on 

-aiO 
from rhe

datc of commencement of the K€ral; Staie Higher ducatio! council
Ordinancc, mn, tb exlsting Covcrniog Cr*lf .n"U g.oa

dissolved and all the nembers of the said Co"".iog Coooqit lhatt [6
deemed !o have vacatod their offices as such on sud-aisroluio".

P. SAIIIASIVAM,

GOYERNAR


